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Bill passed b^the Council of State.
The Budget—List of DemgLnia—contd,

SiTUEDftr, 18th MABCH, 1922 , . • * • • ‘

Questions and Answers.
Unstarred Questions and Answers.
Financial Adjustment between the Home Government and the

Government of India.
Uninterrupted sitting of the Assembly.
JHessage f » m  H. B. H. the Prince of Wales.
The Budget— List of Demands—concW.
Resolution r e : Re-appropriation between Demands in the matter

• of Reduction.

M okday , 20th  M aech , .............................................................................................

Questions and Answers.
Unstarred Questions and Answers.
Library of the Intian Legislature. _
Motion for Adiournment.
The Budget—The Indian Finance Bill.

Tuesday, 21st Mabch, 1922
The Budget— The Indian Finance contd.

■Wednesday, 22nd M aech , 1922 ....................................................................

Statements laid on the Table.
* Bill passed by the Council o^State.

Precedence for Finance Bill,
llotitm fet.fdiournment.
The Budget—The Indian Finance Bill—concld,

TnuESDAY, 23ed M aboh, 1923 .....................................................................

Questions and Answers.
References to Proceedings in another place.

^  * Unstarred QueS;ion8 and Answers.
Stateji^t of Business.
RwolutTon r e : Election by Indian Legislature of Representatives of

India ti^m pojial and International Conferences.
• Resolution re ■ ^Nfeasures for increasing Cotton Cultivation in
. India, „  .

Resolution r e : abolition of Posts of Divisional Commissioners,
Resolution re ■. Measures for providing'cheap aniJ' gneed:' justice in

- India. • ,
Resolution re ; Appointment of Council Secretaries. ^

P age

3221-3312-

3313:3389

3391-3472

3473-35B3

3555-3618

3619-3677



L IV . J 

3579-3722 
Message from the Council of State. 
Election of Publio Ar.counts o~mi ee. 

Election of Standing Finance Coi4imittee. 
The Indian MercP,ant Shipping Bill. 
The Indian Ports (Amendment) Bill. 
The Cohon Transport Bill. L 

The Press Law Repeal and Amendment Bill. 
TD.eJndian Official Secrets Bill. 
l'he Criminal Tribes (Amendment) Bill. 
Re11olution re: India's participation in the British India Exhibh 

· tion, · 
The Hindu Coparcener's Liability Bill; 
Resolution re: Message of Regret at th1i Resignatio11 ·--oy--· - '· 

l . o ~. 
. 

MOliDA.Y, 27TB MARCH, 1922 
Statements laid on \he Tabt11. 
Questions and A.nswer11. 

'· • 3723,3769 

Unstarred Questions and Answers. 
Election for the Public Accounts and the Standing Piitauce Com, 

mittees, 
The Ranchi Mental Hospital Bill. 
The Criminal Tribes (Amendment) Bilt 
The Cantonments (House· AccommodAtion) Amendment Bill. 
Resolution re: Adoption of R11ilway Finance pommittee's- Pro, 

posals, · 

'fl1ESDU, 28TH M.&.BCR, 1922 • 
Questions and Answers. 
Present Position as regards Burma Reforms. " 
Unstarred Q•iestions aud A.nswei:s, 
Motion for Adjournment. __ :-..c 
Governor General's Assent to the Indian Fiuance Bill. 
The Hindu Ceremonial Ellloluments Bill. · 
The Indian Penal Code (A.mendment) Bill. 
The Charitabh1 and Iteligious Trusts (Amendment) Bill. 
Message from the Council of State. 

esol ~io  re: Appointment of Counci! Secretaries. 
Motion for Adjournment. 

o o a ~o  of the ~essio l : 

APi'ENDICES 

Vernacular Speeches and ~·a sla io~. 
~ ' i 

eGPI·21-I·7S·S0·8·22-9Q. 
1 • • • .. ... • ~ • 

l...1. t, !" -



.. -' 

LEGISLATIVE ASSEMBLY. 
Saturdoy, lIt! Marc!, 1922. 

The Assembly met in the Assembly Cha.mber at Eleven of the Clock. 
Mr. President was. in the Chair. 

STATEMENT LAID ON THE TAB:f..E. 

Colonel Sir Sydney Crookshank (P W. D. SeCl'etary) : I beg to lay on 
the table the information promised in reply to a question by Sir Deva Prasa.d 
Sarvadhikary, on the 24-th January, 19:12, regarding the amount spent on, and 
allowed for, conveyance and travelling allowance of Government servants, and 
others, from Delhi to Raisina and back. 

SIatelH.enf showing the amount spent 011, and aUorDed far, conveyance allowance oj 
Go"ernment servants, and Members qfthe Inrlir/./l .Legislatul'e,fol' going from Delhi 
to Ram·na and bacle. 

(0) AlIOUST SPENT ON COXVEY ANCE ALLOWANCE. 

1917-18. ,1918-19. 1919-20. 1920-21. X •• ABKB. 

1----· .. ··-.·.·.·· 
Ra. A. P. Rs. RB. A. P. Ra. A. P. , ' 

Oo ... ermnent Servants • 2,254 9 9 3,808 1 If 27,963 12 11' Increase in 1920-21 iB 
due to a larger number 
of men being located 
in Raisins. and to the 
enhanced rate of con-
veyance allowance paid 
to gazetted officera. 

lIembers of the C01lllcil! 2,798 8 0 
of State. . 

XemberB of Lt'giBlative: . 20,880 0 0 
ASBembly. . _____ ~  , ____ ! 

Total 2,254 9 9 ... I 3,808 1 11' 51.648 4. 11: 
I I i 

(b) All 011 NT ALLOWBD FOR CONVETANCB ALLOWANCB. 

Government servants who reside at Raisina were allowed conveyance alloWlUlOe as nnder : 
. (1&) Officers dra.wing pay of Re. 500 and up to Re. 8,199 • Ra. 60 per mensem ill 19190110. 

OlllcerB drawing pay of Ra. 500 and.a.bove . Ra. 100.. .. in 192i1-21. 
(II) Indian clerks aooommodated at New Delhi in 1917-18. Re. 15 " in 1917·18. 
(e) All officers drawing below Ra. 500 per mensem who ., ~l m VWIl ~n ementa • • • • Be. 18.. .. in 19l!O-lU. 

lIemben of the Iudiau LegiBla.ture who reaide at Raisina ate allowed con ... qanoe allowan088 
.followa: 

(1&) ThoBe who do DOt briDg ally conveyance for their 1lB8 • BlI. Ii per day duriD&' the period 
of residence. 

(II) Tboee whole motor car a_p&Di811 them . .• Be. 7li per _em. 
Noo.-No CN".,"", allowano8ll11n paid bet_ Delhi aad Baiaina. 

( 2967 ) A 
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QUESTIONS AND ANSWERS. 

PROPOSED MIDlORIAL TO PRINCESS ZABUN NISA G.~ . 

259. * Mr. K. Ahmed: (a) With reference to the reply given by-Mr. H. 
Sharp to Question No. 6:39 on the 26th September last, will the Hovem-
ment be pleased to state how far the proposed memol'ial of the Princess 
Zabun Nisa Begam has been undertaken and whether any portion of the 
work is being done yet ? 

Mr. H. Sharp: Government hopes to undedake the work during the 
next financial year, but cannot give a definite promise until the Budget and 
programme of work-are settled. 

IIr. K. Ahmed: )<Iav I ask what is the area of the land that belonged 
to the deceased adjoining the proposed memorial that is to be built? 

Mr. H. Sharp: I should have notice of that question. 

POSITION AND PAY OF DVFTRIES. 

260. * lIaulvi Miyan AsjaduUah: Will the Government be pleased to 
statE what orders have been passed on the memorial, dated the 27th September, 
1921, of the Duftries submitted to the Government of I ndia in respect -of (i) 
their increment of pay, (ii.l their services to be declarl'd a.s superior. 

The Honourable Sir William Vincent: Orders have not yet been 
passed on this particular memorial of the 27th September, 1921, but an ea;lier 
memoria.l of the same year, dated the 11th :Febrnary, 1921, has been dealt 
with, in which the request that their service should count as superior wa.s 
rejected. The pay of Duftries was revised in June Hl20 and better pension 
terms were given them in July 1921. Thus, the questions raised in the 
memorial undel' reference ha\'e been very recently dealt with but they are 
under fmther re-examination on the present memorial and orders will shortly 
Jssue. 

IIr. Abnl Kasem: With reference to this question, is it not a fact that 
the Committee presided over by Sir Malcolm Hailey recommended that the 
record F;orters should be regarded as superior servants? -

. The Honourable Sir William Vincent: I belien the Committee 
recommended that record sorters should be divided into two classes; -but, if the 
Honourable Member wishes for more accurate information, I am afraid I must 
ask for notice of the question. 

ACTION ON TEMPERANCE RESOLUTION • 

. 261. * Beohar Raghubir Sinha: In view of my Resolution as amended 
by the Go'vernment Member and passed by the Legislative Assembly during-
the Simla Session, expressing sympathy with -the temperance movement in 
India, will the GOyerDment be pleased to state what practical steps the 
Go e~nment of India or the Local Governments have since taken or a.re 
. onte~plating to take in order to give effect to the declared policy of the 
Government? 

The Honourable Ir. C. A. Innes: It was clearly pointed out, in. the 
debate on the Honourable Member's Resolntion, that iExcise is • provincial 
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QUESTIONS AND ANSWERS. 

subject and is, further, a transferred subject in all Governors' Provinces except 
Assam. Any inquiries as to practical steps taken to encourage temperance 
should therefore be inade in the Provincial Legislatures concerned. 

FOREIClN CLOTH SURREPTITIOUSLY LABELLED INDIAN-llADE CLOTH. 

262. * Beohar Raghubir Sinha: (II) Are the Government aware that 
some foreigu cloth is imported in India surreptitiously labelled as Indian 
made cloth? 

(hJ 'Will the Government be pleased to take immediately SUell severe 
steps as would pt'event the fraud and save I ndians from being cheated by 
foreign traders ? • 

The Honourable Mr. C. A. Innes: (a) and (6). Government have been 
watching this matter. As far as t e~  are aware, there is no reason to suppose 
that foreign cloth falsely labelled as Indian-made cloth is being imported into 
the country. An offence of this kind would be easy to detect and would be 
liable to severe penalties under section 167 of the Sea Customs Act. If theT,e 
is fraud at all in this mattel', it probably takes the form of cloth being imported 
without any marks or indication of origin at all, such cloth being subse-
quently marked with labels purporting to indicate Indian handloom origin. 
The possibility of fraud of this kind w<'s brought to the notice of the Bombay 
Government. Inquiries were made and they indicated that, whatever might 
have been the case some monihs pre iou~ly  the danger of fraud of thiR kina 
had ceased to be serious in Decem ber last. 

BASIS OF LASTING PEACE IX INDlA_ 

263. * Beohar Raghubir Sinha: (,.) Has the attention' of the Govern-
ment been drawn to the Resolution passed by the Joint Council of the 
Labour Party and the Trade Union Congress in London, urging the Indian 
Democrats and the Indian Government to join in a. Conference of all shades 
of political thought to explore the possibilities of peace based on : 

(i) amnesty, 
(ii) abandonment of non-eo-operation, 

(iii) a time limit of transitional stages, 

(iv) ,partial Self-Government, 

t ~ fresh elections at least of t.he Legislative Assembly? 

(6) Will the Governmerlt inform this House if they are going to act up to 
the suggestion 'on the basis of all or any of the points mentioned above'? 

The Honourable Sir William Vincent: (a) Government have seen 
references to this Resolution in one or two Indian newspapers. 

(6/ The attitude of Government towards the question of a Conference of 
all shades' of political opinion has been stated in public on more than one-
occasion, e.!J., by His Excellency. the Viceroy in his speech at Calcutta on. 
December 21st last. 

A2: • , 



UNSTARRED QUESTION AND ANSWER. 

ALLOWANCES TO OFFICIAL MEMBERS OF THE INDIAN LEGISLATURE. 

~ . Babu Ambioa Prasad Sinha: What allowances, if any, are given 
.to officials at Simla, who are Members of the Indian Legislature over and 
:above the allowance given to non-official Members, and, if so, on what 
grounds ? 

The Honourable Dr. T. B. Sapru: Official Members of the Indian 
Legislature who are required to leave their official Headquarters to attend 
meetings of the Legislature at Simla are given the same allowanues as non-
ofhcial Member". Those official Members whose Headquarters are at Simla 
are given no allowances whatever. 

THE RESIGNATION OF MIt. MONTAGU. 
Dr. H. S. Gour C~ agpur Division: Non-Muhammadan) : Sir, before we 

proceed with the ordinary business of the day, I crave your indulgence 
to refer to a matter which has sent a thrill of great grief throughout the 
oountry, namely, the reported resignation of Mr. ~ ontagu  the Secretary of 
State for India. Judging from the newspaper reports to hand, Mr. 1\Jontagu 
had to tender his resignation for publishing a telegram, or authorizing the 
publication of a telegram, from the Government of India to the Secretary of 
State. The contents of that telegram are well known. "Thatever may be the 
cause of the. resignation of the Right Honourable Mr. Montagu, we, the 
Members ofthis House, feel that in Mr. Montagu, we had a staunch supporter 
of the Reforms, and indeed the author of the Reforms Scheme which culmina-
ted in the new Government of India Act. 1;ly his resignation the whole 
country has lost a staunch supporter of the Reforms and a true friend of 
India. (Hear, hear.) "r e desire here to express our deep regret that the 
occasion should have arisen for his resignation at this critical political juncture. 
His was a name to conjure with and we have felt that, so long as he was at 
the head of affairs, the success of the Reforms Scheme of this country was 
secured. N ow that he is no longer the Secretary of State for India, we shall 
be wa.nting in our duty as Members of this Assembly and as representatives 
of the people of India if we did not take the earliest opportunity to record our 
apprecia.tion of his unique services to the cause of Indian Reforms and to 
thank him fOl' all that he has done for the advancement of the national 
aspirations of the people of this country. We feel, Sir, that, though 
Mr. Montagu has ceased to be the Secretary of State. for India, he will 
continue to be the friend of India that he has been in the past an~ that his 
invaluable a.ssistance and advice will always be available to the Members of 
this House and to the people of India . 

• unshi Iswar Saran (Cities of the United Provinces: Non-Muha. 
madan Urban) : Sir, it is iffi ul~ ~o say. what is really t?e .cause of the 
resignation of Mr. Montagu. If It IS the Issue or the publicafIOn 01 that 
communique in connection with the Khilafat question 

llr. President: I cannot allow the Honourable Member to lI,ring in the 
merits of the question in that way. I permitted Dr. Gour to ~y a few wo~ 
on the subject; but a motion woald be out of order because It would antim. 
pte a motion of which notice has been given of the intention to move the 
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ELECTION OP COlOll'rrEE ON PUBLIC A.CCOUNT. 

adjournment of the House on Tuesday in order to discuss this as a de6nite 
matter of urgent public importance. I think, therefore, it will be better to 
leave this question until we reach that motion on Tuesday. ' 

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban): 
In the meantime, Sir, we wish to associate ourselves with every word of l·egret· 
and appreciation that has been uttered and to express a hope that means 
will be found for the withdrawal of the resignation. 

ELECTION OF COMMITTEE ON PUBLIC ACCOUNTS. 
The Honourable Sir Malcolm Hailey (Finance Member : I beg to 

move: 
• That this Assembly do proceed to elect 8 Members b be ~f~mber~ of the Committee 

on Public Accounts.' . 

This motion, Sir, complies with the Statutory requirements. As I explain-
ed to the House last y~ar  there would be !Oome difficulty in the Committee on 
Public Accounts discharging its functions during the current year, 3.<; it has to 
deal with the appropriation report of the Auditor-General and that is received, 
of course, only afteI· the do!;e of the financial rear. 'l'here will be no such 
difficulty in the coming year. Much as I regret, therefore, that the Public 
Accounts Committee has been unable to function full.\' or indeed at all during' 
the present year, .vet there is no reason why it should not perform all the 
functions assigned to it by the Act during the coming year. 

The motion was adopted. 
Mr. President: The office will he open to receive nominations for member-

ship to this Committee up to 4 P.l!. on the 14th of this month and the 
procedure for the election of the Committee will be that laid down by the Chair 
la!;t year. ' 

ELECTION OF STANDING FINANCE C01.L\H'M'EE. 
The Honourable Sir Malcolm Hailey (Finance Member): I beg to 

move: 
• That this Assembly. do proceed t? the . ele ti ~  in such m~t o  as may be approvecl by 

the Honourable the PreSIdent, of a :standmg Fma.nce CommIttee of the Assembly not 
exceeding f l·t~en in number to which sha.H be added one Member of the Assembly to he 
nominated bv the Goverllor General. The Member 80 nominated shaH be Chairman of file 
Committee.'-

Sir, this has reproduced a motion which I made on the 2:lnd of February 
last year. I do not- think I need repeat to the House here the obligations 
which I have already expl·essed on its behalf to the Members of the existing 
Standin&" Finance Committee; the obligations are great and I recognize them 
fully ana sincerely. I notice, Sir, that there has been a desire on the part of 
certain Members of this House that the terms of the appointment 01 tL~ 
Committee (which have been left vague in ~y motion) should be somewhat 
more strictly defined. 1 should be glad to meet the desire of the House in 
this respect; I should be prepared indeed to see the functions of the 
Committee somewha.t extended beyond the tentative scope which we assigned 
to them last year. But I wish to make certain observations in this connection • 

• . . 



tun LEGISLATIVB ASSBMBLY. [11TH ~C  1922. 

[Sir Malcolm Hailey.] 
The Shnding inan ~ Committee was primarily intended by us-and I think 
we were right in that intention -as an advisory committee to the House to 
deal with those items of expenditure which would come under its vote. Now, 
Sir, if the functions of the :standing Finance Committee are to be extended J beyond that sphere, difficulties will at once ari<;e. In the first place, it would 

- be impossible for Government to submit to the Standing Finance Committee 
J items connected with military expenditure, because that would involve 
f questions relating to the strength of combatant troops and their attendant 
( services, matters in which the EXI-cutive Government mUFt. retain its authority 

and control. Further, it is clear that it would not be feasible to so extend 
the functions of tt:e Committee as to submit to it items of political expenditure 
Iluch as those relating to Frontier policy. That, again, is a que!'tion which 
mwt remain within the control of the Executive Government. Then, again, 
it would be impossible to refer to it items of expenditure which may affect our 
relations with :Foreign Po\Vers or Indian States within India itself. Again, 
tnere are certain items of expenditure over which the Secretary of State under 
section 96 of the Aet retains his own control. Once again, there are certain 
items of expenditure on which it would be difficult to consult any Committee; 
let me take as an instance an item that will come before the House later on in 
the morning, namely, the purchase of opium. Now that has to be concluded 
as a. result of confidential negotiations, and the mcre sugge~tion that we were in 
the market to purchase opium in large quantities would affect the price greatly 
as a.gainst Government. :Finally, there are, of course certain items of expendi-
ture of an emergency nature. Here, the Governor General has powel·s of his 
own under section 67 A (8) of the Act, and those powers could not be curtailed 
«invaded. Consequently, it will be clear that it would be impossible to assign 
~ the Standing Finance Committed a sphere {\f opera1ionR much more wide 
tha.n that which I commenced by in i atin~  and I repeat that the proper 

I 
spbere of operations for the Committee is that it should advise the House on 
tbose items of votable expenditure on which the House has sub~e uently to 

- pass its vote during the demands for grants. I should be quite prepared in 
defining the terms of appointment of the Committee to agree that all new 
votable items of expenditure should be submitted to it save such as mnst be 
urgently sanctioned. and that such non-votable items of expenditure should be 
submitted to it as Government may so decide. There would, of course, be 
no objection to submitting to it - indeed we have already done so -- all questions 
regal'ding allotments out of lume. grants, and I should further have no 
objection to extending the defiiiition of its functions to include the 
suggesting of retrenchment and economy in expenditUl·e. 

With regard to t ~ position which it might be sought to give it as general 
adviser to the Finance Department, I must emphasize the fact-and I think 
that the House will agree that I am not standing out too strictly for our 
constitutional position in this reppect -- that there are many matters in which 
the Executive Government must, under the constitution, ke"ep its definite 

,i\Olltrol. I should be perfectly willing sO to extend the functions of the 
Standing Fina.nce Committee a.s)o give it the position of la.D a.dviser to the 

v' Department on all such qnestions'llos the Department may refer to it_ We shall 
therefore retain the initiation in this respect, and the responsibility for sele ti~g 
caaes to be laid before it will rest with us. If we go beyond that I think 
we should be invading the position, which we are bound to maintain under 
the constitution as it .now standI!. But if those extensions of the sphere of 

- . 
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lILECl'ION Oil STANDING IIINANCB COKKrrrEE. 

()perations of the Committee will satisfy my Honourable friends now, I shall 
be prepared to put them to the House as an adj\lllct to my own motion. 

Mr. S. C. Shahani (Sind Jagirdars and Zamindars: LandholdefS) : Sil', I 
regret that Mr. Rangachal'iar, who originally gave notice of the amendment 
which I am about to move should have been unavoidably absent. I have 
ta ~n charge of this amendment now. . My own idea is not to encroach upon 
the rights and privileges of Government. I do not seek that any non-votabl, 
item should be submitted to the Standing Finance Committee for scrutiny. 
'The object of my amendment is two-fold. Firstly, that the Finance Com-
mittee should be permitted 1;0 make allotments out of lump sum grants, and, 
~e on ly  that it should be allowed to pl"Opose retrenchments If t es~ two 
functions are conceded by the Honourable the Finance Minister, I should be 
<Iuite satisfied. I have got to thank the Honourable the Finance Minister for 
having rightly decided to let this institution of a Standing Finance Committee 
-come into being. I know that this institution does not exist in pursuance of 
any rule framed under the Government of India Act. I am merel.\" propos-
ing that the fun(!tions of the Standing Finance Committee be defined. 1£ the 
detinition is added to the motion proposed by the Honourable the Finance 
Minister, I should be, as I have said, quite satisfied. 

Mr. President: Does the H;onourable Member move his amendment? 
Mr. S. C. Shahani: I therefore move my amendment: 
, That the following be added to tile motion of the Honourable the Finance Minister: 
• The functions of the Committee will be. (a) to scrutinise all proposals for futUl"e 

expenditnre in all Departments of the Government of India; (b' to ~an tion aJlotments out 
of lump sum grants; (t'j to sugge~t retrenchments and econom .• in expenditure, and (d) 
generally to assist the Finance Department of the Government of India'. 

Mr. N. M. Joshi (Nominated: Labour Interests): Sir, on this question 
I should like to make one or two remarks. 

:My first remark is that the members of the Committee feel one or two 
great difficulties on account of Goverument placing before the Committee 
(lnly votable items and not the non-votable items at all. I ao not wish to 
say that no non-votable items were placed before the Standing Finance Com-
mittee. The Honourable the Finance Member was kind enough to place some' 
non-votable items before the Committee; but there are many items over 
which the Standing Finance Committee has no control. For instance, the 
Secreta.ry of Sta.te creates a post; the holder of the post comes out to India. 
'The Government of India must give him an establishment. Then the 
Government of India go to the Standing Finance Committee and ask for 
the establishment. The Standing ~ inan e Committee does not allprove of 
the appointmellt at all; they think that this appointment is a waste, but, 
when the Goyernment of India. come before the Committee for the tlstabhsh-
ment, if the Committee does not sancti()Jl any establishment, the holder of 
the new appointment will have no work at all and will be idle. 'fherefore, 
the Committee has to sanction the establishment. 

Then, there is another difficulty, and that difficulty is this. If it is found 
that the StandiD!, l!'illance Committee will not easily sanction additional 
.establishments, the easiest course for any Department is to approach the 
.secretary of State and get a non-votable post sanctioned by him, so tha.t the 
.control of the Standing Fina.nce Committee is gone. I think this is a method 
4)f getting over the difficulty of the Standing Finance Com~ttee. 

• 
• 
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The Honourable Sir ltIalcolm Hailey: Can you quote a case? 
The Honourable Sir William Vincent (Home Member): Has it ever 

been done? 

lIrIr. N. M. Joshi: I am not talking of whether it has been done or not;: 
I was only asking whether it is possible or not. 

The Honourable Sir William Vincent: The Honourable Member said 
, this is a method of getting over the difficulty of the Standing Finance Com-
mittee '. . 

Mr. N. M. Joshi: Unfortunately, I did not examine the non-votable 
items at all and I cannot give a case, but I think this is quite possible, and 
it is not very difficult to understand some Departments taking advantage of 
this fact and approaching the Secretary of State for the creation of a high post, 
so that the Standing :Finance Committee need not come in the way at alL 
It is possible; the possibility is there. 

These are the two points which really curtail the' power of the StandinO' 
Finance Committee, and, therefore, the Government of India should hav: 
no hesitation in placing- at least the new non-votable posts before the Standing 
Finance Com:nittee before they are sanctioned. That is my very moderate-
proposal. " e do not want any control over t}lOse posts tLat already exist--
we may work in their case by other means-but if this Standing Finance 
Committee is to be useful, the Government of India should not create any 
new no.n-votable posts until they are approved of by the Standing Finance- ' 
CommIttee. . 

Then. Sir, there is another item which I wish to mention. As a Member 
of the Standing Finance Committee, during the course of last year, I did not 
see any ca.<ies brought before the Standing Committee from the Railwav 
Board. When the Railway Board is managing such a big Department, i 
think there may be some cases belonging to that Department which might 
be brought before the Standing Finance Committee. The Honourable the-
Finance _\1 ember must have a very good explanation of that; I hope he will 
give it to us. 

These are the remarks which I want to make as regards the Standing 
Finance Committee. 

Sir Deva Prasad Sarvadhikary (Calcutta: Non-Muhammadan Urban) :: 
I am in some difficulty; I understood the Honourable the l\IlIver of the-
a.mendment to say that he accepted the position laid down by the lll u~ble 
Sir Malcolm Hailey and yet he proceeds to move the amendment in its 
entirety. I do not know whether it is intended that a further amendment 
should be moved to that amendment by way of providing the acceptance of-
what the Honourable the Finance Member is prepared to concede. 

Then, Sir, with regal'd to suggestions for retrenchment and economy in 
expenditure which is to be one of the functions -of the Finance Committee, we-
had a stat~ment by the Honourable Sir Malcolm. Hailey t?e other day that 
Government is prepared to accept the recommendatIon of thiS Assembly that 
a special Retrenchment Committee should be appointed and In announcement 
may shortly be expected. If that C('mmit1iee comes, that Committee and the-
Finance Committee, with added functions such as are now indicated, are likely 
to have overlapping duties. What is proposed with regard to th!l't? Retre ! ~ . 
ment to be really effective can be dealt with by one good ComIlllttee, and, if It 
, ' 
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is to be delegated to two Committees which will have concurrent jurisdiction, 
cet1;a.inly with regard to certain matters at all events there will be real pra<..'tica.l 
difficulty in the way. The position of both the Committees are likely to be 
weakened if either has indefinite responsibilities. Before the matter proceeds 
further, I think that both from the Honuurable the Mover of the amendment 
and the Honourable Sir Malcolm Hailey we ought to have statements by 
which the position may be quite cleared up. If' that is done, some more 
power than the Finance Committee now enjoys may be ensured. I have been 
looking at the pl'ocl'edings of the last Finauce Committee. It does not appeal' 
that all the Members that are there have been ahle to take cJlltinuolls interest 
in the matter, and if they had not necessary facilities enabling them to take 
more interest such facilities ollght to be provided. I think it is :.lso up to all 
the Members who seek election on this Committee to apply themselves to 
this work with continuous diligence without which good results cannot be 
achieved. The Goyernment ha.s given us some sligbt powers, and it is up to 
us to avail olll'seins of them to the fullest extent. 

Mr. S. C. Shahani: Sir, I did not refer to the other two functions 
suggested for the Sta.nding Committee for this reason that they have been 
already contemplated in the speech of the Honourable the Finance Member 
on which the creation of this imtitutioll rests. 

Sir Deva Prasad Sarvadhikary : Within the limits indicated b)' the 
Honourable the Finance :Member. 

Mr. S. C. Shahani: Certainly. I have analysed the speech of 'the 1 
HOllomable the Finance :Minister on the subject delivered last March, and I 
find that '£0111' functions were then devised for the Standing Committee. The I 
f :! ~ was to deal with proposals for expenditure before they were sanctioned or ; 
before they came on to the Budget. 'rhe ~n  was compilation of informa- ! 
tion as to details which could not profitably be discussed across the floor of 1 
this House. l.'he third functioll was to consider demands in excess of the : 
Budget for the pUl'po-iie-<rliL-supplementary vote; and the fourth was to dealt, 
with major schemes of fresh expenditure put forward by'the Departments. 
The only limitation prescribed was that the funrtions of the Standing Com-
mittee were to be purely expenditure functions. The amendment that I have 
proposed adds two more fUllctions to those enumerated-namely, allotments out 
of lump sum grants, and retrenchments; and to the addition of these two 
functions the Honolll'able the Finance ::\linistel' does not object. My amend-
ment therefore is ill effect the same as the one suggested by the Finance 
Minister, and I should be quite content if he moved his motion amended in the 
mallner indicated b~ him. 

The Honourable Sir Malcolm Hailey: Mr .. J oshi has found certain 
difficulties in regard to the procedure of the Standing Finance Committee. 
He says that difficulty arises beeause a non-votable post is some times sanc-
tioned by the Secretary of ~tate: we then come before the Standing 
}'inance Committee for sanction to the expenditure on the establishment. 
necessary for that non-votable post. The Standing Committee thinks that 
the post is unnecessary and consequently the establishment is unnecessary. 
Sir, in that case I have only to say, if such )'a1'1' cases do arise, tha.t the 
Standing Finance Committee, and following that the !\sseinbly, have full 
powers in this matter. If thpy think that a po~t which has been created by 
the joint decision of the Gove1'llment of India and the ~e retary of State is 
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[Sir Malcolm Hailey.] 
unnecessary, they have undoubtedly full powers to rpfuse to allow that officer 
to function by denying him the necessary establishment. I hope that, when 
we place such cases before them in all their bearings, we may mange to 
~on in e them that their objection is wrong; but their powers are undoubtedly 
full to that extent. , 
II He further suggests that we, being I think somewhat more Machiavellian 
than we ever imagined ourselves to be. could, if we desired to d" so, avoid 
bringing the question" of a particular appointment before the Standing ]<'inance 
Committee and the Rouse by getting the Secretary of State to sanction a 
non-votable post. That would remove it from the purview of the Com-
mittee and the Assemhly. As the Ronse may have noticed, we were 
TUde enough to interjeet an inhrrogation to my Ronout'able friend to ask him 
if we had ever done so. 

Mr. N. M. Joshi: How many posts have been created during the last 
thr-ee years? 

The Honourable Sir Malcolm Hailey: For that purpose? 
Mr. N. M. Joshi: I did not say for that purpose. 
The Honourable Sir Malcolm Hailey: But that was the suggestion. 
Mr. N. M. Joshi: No, I said it was uit~ possible for you to do so. 
The Honourable Sir Malcolm Hailey: Sir, it is pos~i le for us 

to do a large number of improper acts which would offend the constitu-
tion laid down under the Government of India Act against the proper 
feeling which should control our relations with the Llgislative Assembly, and 
incidentally also against our conscience. 'Ve have no intention whatever of 
availing ourselves ofthe de\'ice which the Honour able Member suggests for 
the purpose which he implies, and I hope the House will accept my a!:SUl"lInce 
that it is quite unne es~ar y to alter the terms of appointment of the Standing 
Fin,ance Committee in order to provide against a contingency so remote, 
improbable, if not indeed so impossible. 

Mr. N.m:. Joshi: That is for the House to say. 
The Honourable Sir Macolm Hailey: I am prepared to leave that matter 

to the House. If the House thinks that we are genuinely capable of asking 
the Secretary of State to sanction a votable post merely in ordel' th ,t we may 
withdl"aw the whole matter from the pur\'iew of the Standing Finance Com-
mittee -if the House really thinks that, then we already stand condemned, 
and tue House needs no Standing Finance Committee at all. 

Sir Deva Prasad Sarvadhikary further found some difficulty in my men-
tion of the words 'l'etrenchment and economy'. It is true that we are 
appointinO' a Retrenchment Committee. I myself have great hopes from that 
Committ:e. I ha.ve heard doubts cast on the possibilities of its effecting 
much good, but I myself entertain no such doubts whatsoever, and I think I 
shall be able in a few months' time to justify to the House the feelings that 
I entertain on the subject. There will be no overlapping such as he suggests; 
the Retrenchment Committee will go with a clean slate into the whole matter 
and review the whole of our civil administration. The Standing Finance 
Committee will on its part, while investigating individual cases which come -. 

• 
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lIefore it, suggest any retrenchment that occurs to it. It has frequently done 
: flO. To those members of the Committee who are present here I may recall 
the case of Coorg : COOl'g asked for fresh expenditure; the Standing Finance 
·Committee said they would consider no fresh expenditure there until the case 
.of Coorg had been examined independently with a view to effect retrenchment 
.and that investigation.will be cal'l'ied out. I need not weary the House with 
other details, but I can reca.ll further cases in which the Standing Finance 
Committee has put pressure on the Secretaries who appeared before it to re-
.examine cases with a view to effect further retrenchment, and their efforts 
have frequently been successful. But the Committee obviously could not 
put in the continuous and sustained work on retrenchment that will be necessary 
-on the part of a Committee which is to go de uouo and with a clean slate into 
all aspects of our civil administration. :FinaUy, I cannot admit, Sir, that 
those members of the Standing Finance Committee who have hitherto given 
so much of their time to the work of the Committee have not been sufficiently 
diligent in the matter, I hope I did not misunderstand what my friend, 
Sir Deva Prasad Sarvadhikary, said in that regard. I cannot admit any lack 
of diligence on their part. I have asked for a larger Committee simply for 
the rea.son that we have at times found it difficult to a.ssembltl the whole 
-of our members, not for any fault of their own, but because they have been 
-called away for other public work. I thought that, if we had a far larger 
·Committee, we should be able to assemble at anyone time at least 6 or 7 
Members of the Assembly to whom we could safely look to give us the views of 
the Assembly. At times we have been unable to assemble more than three 01' 
four and I have felt some difficulty in placing before them cases of great 
financial im pOl'tance, and asking so small a body to express to us the view which 
they thought the Assembly would take on the subject. That is the only reason 
why I have asked for a larger Committee, 

Now, Sir, for :Mr. Shahani's amendment. He has been good enough to 
.accept the proposal which I put befol'e the House ill opening the matter; 
.and I then suggested that, if the HOllse was willing to follow me, I should 
formally define the functions of the Committee as laid down in the terms of 
DIy opening speech, I propose therefore to do so, and shall in doing so 

.adopt as nearly as possibla the terms of the amendment that Las been put 
!forwa.rd by him and his friends, I therefore propose that the functiolls of 
-the Committee be. es ribe ..~ .follows: , -'--'----------. .. . . ~ -.... ,'_............ . .. -

• The fun tion~ of the Committee will be to scrutinise all proposals for new votable 1 
.expenditure in all Departments of the Gon~l Dment of India, to sanction allotments out of 
lump sum grants, to suggest retrenchment. and economy in expenditllre and generally to 
a ~ist the }<'inance Department of the Goverwnent of India by advising on such cases as 
rmay be refel'l'ed to it by that Department: 

If the Honourable J\.femutlr will accept that, I shall be glad to rt.'Commend 
tthat to the House, 

IIr. S. C. Shahani: I gladly accept that amendment, 

IIr. :President: Amendment to the amendment moved: ...... 
, That the words' new votable' be substituted for the word • future', aud tile word. ' by 

:aQvising on such cases as may be refel'l'ed to it by that Department' be added at the end.' 

The question is that that amendment be made • 

. The motion was adopted, . 
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Ir. President: The original question was : 
• That this Assembly do proceed to the election, in such method as may be approvl.'d by' 

the Honourable the President, of a Standing Finance ,Committee of the ASBl'mbly not 
excl.'edinll fouteen in number t{) which shall be added one Member (If the Assembly to be· 
Dominated by the Governor Genel'31. The Member SO nominated shall be Chairman of the' 
Committre.' 

Since which an amendment has been moved: 
• 'fhat the following be added to the motion: 
• Tle functions of the Committee will be, (11) to scrutinise all proposals for np,," votable' 

expenditure in all D"partments of the Government of India; (b) to sanction allotments 
out of lump sum Ilrants; (r) to sUllgest rl'irenchments and I'conomy in e~pen iture  and rd) 
generally to assist the Finance D"portment of the Government of India by advising on, 
such cases as may be referred to it by that Department. ' 

The question is that that amendment be made. 
The motion was adopted. 
Mr. President: The question is that the following motioIl, as amended, b& 

accepted: 
• 'fhat this Assembly do procee<l to tl,e election, in such met-hod as may he approved: 

by tbe HonoUl'able tlle President, of a ~taT ing ~ inanee Ccmmittee of the Assrmb1v not 
exceedinll f(lU1tcen in number to wbicb shall be added one lbmber of the Assembl\" t(l be· 
nominated by the Governor Genel'll!. The )[ember so nominated shall be Chairman of the· 
Committee. . 

Tke functions of tl.e .C011lmittl'e 1cill be, (a) fo ,rrutinise all 'Proposals for new 
volable e:rpenodure In all Departments /if the f:overnment of India.: Ib to .~anrtion 
allotment .• out of lump sum g·~a t  ('\. to suggesf relrenl'ltments a"d e"onomy in r:rpe'1l(li-· 
tllr·, a17d id. generally fo assut tkl' FInance Lepa'rtmeJ/t of tke GOI1f1rnment iof !India 
by advising on lIuck rases as may be rife/'red to it by tlwt Departm('nt.' • 

The motion was adopted. 

Ir. President:. The procedure laid down under rule 51 fo1' the election 
of the Committee on Public Accounts will also be adopted in the a~e of the 
Standing Finance Committee, and here again nominations will be received at 
the St:cretary's office up till 4 P. )f. on the 14th instant and the election", to .. 
the two Committees will be held on the 2;2nd. 

DEMANDS FOR P~L M T R  GRANTS. 
The Honourable Sir Malcolm Hailey (Finance Member): Sir, I beg 

to move: 
• (1) That for tile amounts against each Ilead of demand shewn in column 2 of the· 

statement entitled • Statement comparing the grants voted by the Legislative Assembly 
for 192 ·:,2 with the Revised estimate of voted expenditure for that year' be substituted 
the amounts ~ lewn in column 3 of the same statement, the savings indicated in column 
6 being transferl'ed to meet excess expenditure sbewn in column 4. and that a Rupplemp.ntary 
gI'3nt of RiI. 6, ~ ,0Ul' be voted by the Assembly to eo,el' the total e::cess in • Expen-
diture tharg(·d to Revenue'. 

(2) Tbat a supplementary grant of Rs. 3,71,77,000 be voted to meet the elcess in 
I Expenditure charged. to Capital t.' 

;3: TI,at a supplemenblry grant of Rs.7,36,76,000 be voted to meet· the excess in 
• Intel·ost·free Advances' and' Loans and Advance. bearing Interest ',' 

The motion, Sir, is to a certain extent of a formal character. The How;e-
Totes Ult certain sums under certain definite heads, and without the further' 
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:sanction of the House we ca.nnot exceed the expenditure under those 
heads. . Now, in the course of the year certain needs al'ise for increased 
-expendIture. under some of these heads. Where possible, we approach the 
House to gIve us supplementary grants in order to increase the sums already 
voted by it. undel' such heads. ~ far as the House accedes we are covered 
by the action taken by the House; niJitAer the Public 'Accolmts Com-
mittee nor the Auditor Gtlneral is able to objecr, to our expenditul·e. But there 
are certain other cases in which it is not possible t) ask the House for sup-
plementary grants. bet me take, for instance, such a caSe as one very larll'e 
head which appears to-day, namely, excess expenditure on raiiwa.ys. It is n~t 
possible to apply to the House for supplementary grants from time tJ time 
for that excess. The factors in times of abnormal price al'tl vcry ullcertain. 
1t is impossible to tell from -one month to au other what the cost of m'lteria.is 
will be -such a large item of expenditure as coal for instance -and therefore 
at no particular moment can we apply to the House for a supplemenhry grant. 
Another such item is a considerable sum to which I ha,"e already referred 
namely, that for the purcLase of opium, this is really an advance purchase i~ 
order to mal,e up depleted stocks. If our cultivation does Ilot gi,oe us the 
returns we expect, we have to buy opium el,ewhere; I ne ~  not say of 
course that we subsequently retail it at consideril.ble pro it to the Std.te. It is an 
ordinary - trade operation. But we could not come to the House with a 
demand for a supplementary gl'il.ut before pUl'cltasing, beca.use tlte negotiations 
in the m'1.tter of a pUl\::hase of this kind a.re of a ,oery highly confidential 
nature. 

Then, of course, 011 the other hand, we have a cousiderable nU1l1ber of 
savings. We do not utilise them; we keep ag tight a cOutrol on the throttle 
as possible. We rebin all these sa.ving:; for the purpose of setting them oli 
against expenditure small or large that may ha,"e occurred during the year; 
but they are not 301 ways available under rule for meeting excesses under other 
heads; former sanction is needed for the necessary transfer. That, I think, 
will be immediately obvious to the House. Therefore, at the end of the year 
when we prepare our revised estimates we ta.ke all OUl' e : e~ses and we take all 
our savings and we come, as we are bound, to the House to ask for its per-
mission to set off the savings against the exoesses and then to vote us the 
necessary sum which remains over and above the balance given by that 
operation. The motion that I have put before the House is in a some-
what complicated form, but, if the House accepts it, the result will be tha.t 
which I have described. 

Dr. H. S. Gour (Nagpur Division: l ~lll amma an : Sir, as 
the very large sum of 10 crores of rupees is charged to excess on the Ra.il-
ways,-and.the explanati?n is g!vE.'n that this ve:y large ~um of Rs. 10 ro~es 
in the workm<J' of the Railways IS due to the hIgher prICe of coal, heaVIer 
loss by excha.;ge due to the non-realization of the rate of la. Sd., and higher 
cost of runninO' expenses,-a few observations seem necessary. There are 
railways, post ~ffi es and other commercial services in the country, which 
must be run on commercia.llines. (Hear, hear.) It is one of the standing 
O'rievances that they are not run on a commercial basis. One 01 the cardinal 
principles of running a eommercial institution like the railways is that the 
same amount of work should carry the same amount of pay and that there 
should be no variation in pay according to the race of the person who per. 
forms that work. Now, it is a well-known fact that in the railways there 
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are two distinct grades of pay for doing the same kind of work, and I under-
stand that in one grade for the same work the incumbents are at times-
pa.id four times as much as other people. That, I submit, is not 
commercially sound, and I should like the Honourable Member for Commerce· 
and Industry to enlighten the House as to what difference it makes in the· 
actual cost of the working of the railways on account of this variation in 
the different ca.dres. Adverting, Sir, to one particular Railway, the House 
will know that the strike on the East Indian Railway has come up before this-
House once or twice, and nothing will be lost in referring to it once more by 
way of illustration. The strike on the East Indian Railway continues. To·· 
day I believe i~ the 34th or 35th day since the commencement of that strike,. 
and I am informed-I speak subject to correction by the Honourable ~ ember 
for Industries-that the country is losing on an average about 28 to 30 lakhs. 
of rupees per week on account of this strike, and yet this strike may be put 
an end to within 24 hours if the Government would accept the very reason·· 
able terms proposed by the strikers. What are they? The strikers. 
merely desire that there should be no victimisation of the strike leaders .. 
Secondly, they desire that, while they are prepared to come back to work,. 
there should be no break in the period of their service, though they are, 
prepared to forego • • • • 

Mr. President: The Honourable Member is exceeding the llounds of 
order on a supplementary grant. 

Dr .• H. S. Gour: I am illustrating, Sir, the extremely uneconomic and 
uncommercial way in which these commercial lines are worked, and I am 
showing how the Government, by adoptmg business methods, would be in a. 
position to save large sums of money to the country which at present are lost: 
to it. I was going to show, Sir, that this strike which might have bf'en put 
an end to weeks ago still continues, because the Government is obdurate and 
would not yield to the reasonable demands of the strikers, and I am simply 
taking the House through the terms of the strikers which I think, any 
sensible man would concede at once and immediately. croices: 'Certainly 
not., certainly not'.) 

Mr. Presldent : The Honourable Member is entitled incidentally to refer to-
the strike, showing how losses have occurred in public revenues, but he should 
not enter into the merits of the question as to how the strike could be settled. 

Dr. H. S. Gour: No, Sir. I am simply pointing out that this strike ilf 
costing the country a very la.rge sum of money which I estimate at about 
28 to 30 lakhs of rupees per week, and this House is entitled to know what 
action the Government is taking to put an end to that strike, otherwise we 
shall be saddled with an additional burden of several crores of rupees on 
account of the strike on the East Indian Railway. 

I further demand, Sir,. on behalf of this House, information as to how 
much additional cost the Government incurs on account of the employment 
of Europeans and Anglo-Indians for the pedormance of work for which a. 
higher salary is paid to them. (Hear, hear , and for which the Indians are 
employed on a. lowersala.ry. (Hear, hear.) And what objection is there ~ 
Indianizing the milways and cheapening the working cost of this commer· 
eial service? I Fubmit, Sir, that crores of rupees would be saved to the. 
country, and we should Dot be burdened. with t ~e recurring deficits which 
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we have in the general Budget and which we find here in the Supplementary 
Estimates. The railways of India should be a paying proposition, and, 
before this House sanctions additional cost, it is entitled to know whether 
you are working the rail ways on a sound economic basis. I submit, you are 
not doing so, and, unless this House is satisfied, it will not be prep:ued to 
sanction t ~s estimate. This, of course, is a supplementa.ry estimate, and 
it might be sanctioned, hut this is a question which has been exercising the 
minds of the Members of this House They find th<tt the post offices and 
the raihvays are not worked upon the right principles. Thera are Honourable 
Members here, who are head of large commercial firms, and I am perfectly 
certain that they will bear me out that every person is worthy of his hirer 
every man who does a particuhr .lob must get what is an economic wage. He 
may not be paid more merely because he happens to say' I cannot live on 
these wages; I want two or three times and sometimes fOlll' times for doing the 
same work' which an Indian would do for one quarter or olle third of that 
amount.. 'fit at, I submit, is a loss to the country and it creates these delicits. I 
therefore ask, Sir, that these supplementary estimate,; be withheld till the 
House is in possession of facts and is given an assurance that these railways 
will hereafter be worked upon It souild commercial principle. 

The Honourable Sir Malcolm Hailey: 'rhis is a matter of procedure 
'only, Sir. As the House may Wl,lI imagine, I am somewhat apprehensive as 
to what I should do if the whole of this large sum of Rs. 10 CJ'ores is 
withheld by the House 011 account of any issati~fa tion with the reply 
which my Honourable friend, l\Jr. Innes, may give to the Hom:e. Not 
that I have anv doubts that he will not be able t.o f:atisfy it ; but, as a 
precaution, may I ugge~t that, in a case of this kind, the usual proce-
dure is for the Honourable :Member who desires to ventilate a question of 

this nat.nre to propose not the withholding of the whole 
12 NOON. grant but its reduc tion by a nominal sum. 'fhis I hope he' 

will put as low as possible. 
Dr. H. S. Gour : Sir, I move that it be reduced by Rs. 1,000. 
Mr. President: The question is, 

• That item No. 10, column (4) (in respect of Railways) be reduced by Rs. 1,000 .. 

Mr. N. M. Joshi (Nominated: Labour Intel'ests): Sir, I agree 
with my Honourable friend, Dr. Gour, that the Government, on account of' 
their sense of the preservation of their prestige, is losing a very large pa.rt of 
their revenue from Railways. I think, Sir, that the strike which is causinO" 
this great loss, has run to a very long' length and the people who are on th:' 
strike are at present in such a mood that, if Government will not give undue' 
influence to their sense of prE'stige or to the prestige of the Company, the-
strike will be settled in a very short time and the revenues of the public win 
be safe-O'uarded. Sir, I feel that Government. without any loss of time, 
should devise some means by which this strike will he endt!d, and as one whO' 
has gone iuto the history of this strike very thoroughly and very fully, I 
assure them that, if they make a move, the strike will be settled within 24· 
bours. 

Ir. President: I cannot allow this debate to go into the merits of the; 
strike.' I pointed out to Dr. Gour that he was entitlt!Cl to refer to t ~ strike 
~ a. contributory cause of the deficit but that he was not entitled to go inf;c). 
its merits. 

• 

• 
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Ir. N. lit. J oBhi: I do not propose to go into the merits of the strike 
and its causes, but I want to emphasise the fact that, if Government does 
not want to lose their revenues, they shoull at once take step;; to settle the 
strike which can be settled very e~sily. 

. Mr. B. S. Kamat (Bombay Central Division: Non-M.uhammadan 
Rural) : Sir, there is one particular point on which I should like to ask the 
Honourable the }t'inance Member for some explanation. The total excess 
is 10 crores and odd. For this total excess we are assigned three causes; 
firstly, higher price of coal, secondly, exchange, and thirdh-, higher cost of 
mnning expenses. The point to which I am urawing the attention of this 
House is the higher cost of running expenses. I belie\'e that this is quite 
dispropOltionate to the total excess which is now demanded. I can understand 
Rs. 4 m'ores and W lakhs for higher cost of coal. I can understand Rs. 3 
crores and 14 lakhs on aecount of Exchange. 1£ you total up these two 
items, the balance out of the Us. 10 m'ores is something like Rs. 3 crores 
for higher cost of running expenses owing to rise in prices. 

The Honourable Sir Malcolm Hailey: Rs. 2! crores. 

Mr.E. S. Kamat: Now, Sir, those who estimated the Railway Budget. 
of last year knew perfectly well what the level of prices at that 'time was. 
We· must have a satisfactory e~planation whether the prices since last year 
have gone up so high as to cost the Exehequer Rs 3 crores or somethinO' 
like that; or we must inevita.hly come to the conclusion that the estimat~ 
formed at that time for the running cost, based on the rise in prices which 
was well-known was exceedingly bad. I do lIOt think that prices durin'" one 
twelve-month have gone up so high as to justify the Railway Department 
spending .someth.ing like ~s. ;3 m·ores. more.. I should he glad to have the 
comparative ratio of pn es wlll~.t the prIces. were l~st year and ~y what ratio 
they have gone up at the presen.t tlTl~e. Certamly, Su, the very hIgp running 
costs which have been shown 1Il tIllS elCcess, show a tendency to sandion hi"'h 
prices and high running cost, on a very liberal and e\travagant scale on the 
part of the Railway Depaltment, so as not to justify this elcess of Rs. 3 
crores. 

Mr. W ••• HUBSanally (Sind: ~ u amma an Rural): Sir, I am most 
concerned with one of the three items constituting this deficit, and that 
is the price of coal. 'Ve know, Sir, that, for sometime past, coal has been 
very costly, and the Railways haye ~a  to p~y a yery considerable amou~t 
of money for the same. But, S11', there IS any amount of wood fuel 10 
our forests which could easily and more cheaply be used on the Railways, 
as was done on the N orth-Western Railway about 25 or 30 yea.rs ago, then 
the,Indus Vallev State Railway between Kotri and Multan. The forests in 
Sind used to supply a very good quality of wood fuel for this line of Railway, 
and it was only. about 10 or 15 years ago, when Mr. Finney became Agent 
of the North-W e~ern Railway, that he discontinued the use of this wood 
fuel and substituted coal instead, prob l bly fur very good reasons at that time, 
because coal could then be impOlted much more cheaply. But, since coal 
cannot now be got as cheaply as in those days, I do not see why preference 
should not once more be given to the ordinary wood fuel which can be got 
in abundance and much more chea.ply than coal. I would, therefore, recom-
mend this factor to the Railway Board for consideration and adoption. 
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. Dr. Nand Lal ~est. Pu~ ab: on ~u :~n: ~ : Sir, last year we 

raised our humble vOIce 1D this House while cntlClslDg the lavish manner in 
which the Railway Department deals with the public money, and here we 
find that the Railway Department calls upon us to pay more. And what is the 
amount? More than Rs. 10 crores-a very appalling figure. My learned friend 
Dr. Gour, has been very modest in the character of the amendment which ~ 
has moved. If this Railway Department is a commercial concern, then it 
should be run with reference to economic principles, in accordance with which 
every banker, every shop keeper, every trader, every man who is in the 
commercial line, will act. The Railway Department ought to act as these, 
but we find here a great tlifference. The Railway Department is not !roided 
by economic principles but by the question of caste and creed. (Hear, "'hear.) 
We find that where, without prejudice to efficiency, the same amount of work 
could be done by cheaper labour, dearer labour is employed to do the same 
thing. Is there any principle of economy which can support the present 
demand of the Railway Department at this juncture and in the present finan-
cial difficulties of this country, when heavy taxation is being thrown on the 
heads of the people? I associate myself with the very justifiable remarks 
of my learned friend, Dr. G.our, that the question of nationality should be 
ignored, especially in these days when we are in financial difficulties .. If the 
same service could be rendered efficiently by Indians, Indians should be 
employed in the place of Europeans and Anglo-Indians. This suggestion 
was offered last year, but we do not lind that any improvement has been madt' 
in this connection or any /lffe<:tive step has been taken. Therefore, we express 
with the greatest possible regret, that this demand, which has been made on 
beh:¥£ of the Railway, is unjustifiable, and we do not find ourselves justified in 
voting for it. So far as the reasons and grounds for the demand are concerned, 
I may submit that even a print{/, facie examination shows that tl.ese reasons seem 
to be fallacious. My learned friend who spoke only a few minutes back has given 
sufficient reasons to prove the fallacy of the demand. If coal became dear 
and there was rise in other prices, even then the total amount, as has been 
arrived at by my friend, amounts to a little more than about three crores. 
Why is more than ten crores being demanded? The last reason which has 
been given in the explanation proves the fallacy of the first reason. Since 
this point has been dilated upon by one of the Honourable Members, I do 
not feel inclined to repeat the same argument. But I associate myself with 
the arguments which have been so ably advanced by my Honourable friend 
and I appeal to the official Members that they will give favourable onsi er~ 
:ation to the views put forward by us. These are not our individual remarks 
but they are remarks which ought to be treated. as a message from the peopl~ 
;of this country. I support the amendment whIch has been so ably moved, 
though it is a very modest one. If I were the Mover of the amendment, 1 
would hra ve said that it should be reduced by nine crores. 

The Honourable Mr. C. A. Innes (Commerce and Industries Member) : 
Sir, I desire to a.ssociate myself with the remark of Dr. Gour and 
1>ther Members- that Railways should be run strictly on commercial 
principles. But, Sir, when I heard that remark fell from Dr. GOl,lr, I 
asked myself whether it was mnning the Railways strictly on commercial 
principles to bring . up i~ this House ~estions. which must cause 
difficulty on the Railway Itself. The questIOns whICh have been dealt 
with in the manner indicated by this House must lead to an enormous rise 
in working expenses. If we are to run the Railways strictly on commercial .' . 

B 
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[Mr. C. A. Innes.] 
principles, let this ~use beware how far and to what extent it interferes in the 
management of the Railway. I do not complain for a moment if the House 
asks for an explanation why increases of cost and of working expenses have oc-
curred. But, when the House makes an attempt to interfere with the settle-
ment of a strike and makes an attempt to associate itself with the demands put 
forward by political leaders in the strike, then, Sir, I think that I am entitled 
to offer a protest. I propose to leave that point and to take up, to the best of 
my ability, the various questions which have been raised in to-day's debate. 
But I could have wished one thing, namely, that Dr. Gour had informed 
me beforehand that he proposed to raise this question of the difference in pay 
between the Anglo-Indians and Indians in order that I might have been in a. 
better position to answer him. I hope the House will remember that it is not 
long since I took over charge of this enormous Department and that I have 
also got to struggle with other Departments as well. Before I "COme to that 
point, let me refer to some of the other suggestions which have been made. 

Dr. Nand Lal and ~fr. Hussanally have referred to the enormous 
increase in the cost of fuel. That takes me back to the very long and compli-
cated question of our coal position in India at the present time. Our coal 
position is very serious. I merely state a fact when I say that the demand in 
India has outstripped not only our transport facilities but also our production. 
Owing to political unrest in the coalfields, mainly strikes, and to other reasons 
there has been an enormous reduction in our production of coal. In 1919, 
the production of coal in India in the Bengal and Bihar and Orissa fields was 
21 million tons. In the following year, 1920, it dropped by four million tons, 
and this year it has dropped still further. The result was that, though our 
Railways take up very nearly half the coal which is produced in India, at 
the beginning of 1920 we found ourselves in a po~ition of extreme danger. 
The North·Western Railway in February 1921 was down to ;W days' 
supply, the Great Indian Peninsula Railway to nine days' supply, the Bombay, 
Baroda and Central India Railway to six days' supply and so on with 
a number of Railways. At that time we had indications, warnings that we 
might have general strikes in the coalfields and general strikes on the Railway. 
The risks were greater than, consistently with our responsibility to India, we 
could undertake and therefore we had to make urgent arrangements, though 
there was a world famine in coal at the time to bring in large supplies of 
foreign coal. In addition, owing to the reduced production of coal in India. 
the price of Indian coal lose last year by two rupees a ton for Railways, and 
when you buy 5 or 6 million tons of coal a year, a rise of two rupees a ton 
means a very heavy increase of cost. That is the reason why we have had 
this large increase in the price of coal. "T e could not have made arrange-
ments for wood fuel up to the required amount as rapidly as was necessary, nor 
is wood fuel, I am informed, capable of standing up to the heavy loads and 
fast trains which we run now. 

I next turn to the rise in working expenses to which Mr. Kamat referred. 
I myself have spent much time these last few days in tracking out through 
these pink books the muses of the rise in these working expenses. When you 
have 36,IJOO miles of Railway, when you have hundreds and thousands of 
wagons, thousands of locomotives, and many thousands of trains, it is extremely 
difficult to prevent working expenses from increasing. We have in the 
Railways 7iO,OOO employees. They increase on an average by 20,000 a 
year. Most of these Railways, as the House knows, are l"1Ul by ,Companies 
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and the management is entrusted to the Agents. As far as I Understand, 
all that the Government of India does is to fix the maximum rates of pay. 
We leave it to the Agents, as they think it necessary in accoroancewith the 
market rates, to l-aise the rates of pay subject to their maxima. That is one 
reason why the operating expenses have gone up. Another is tha.t our 
Railways are sick at the present time. During the war we were unable to 
supply them with all the funds that were required for maintenance. Also, 
had we been able to supply those funds, the Railways were unable to get 
materials. The consequence is that our R.ailways, as I say, are sick, they 
are more or less a wasting asset. Of the hundreds and thousands of wagons 
many are now in a bad condition, similarly with locomotives. The result of 
that is that more locomotives, more wagons have had to go to the shops for 
repairs. Again, the market rate of workshop labour has gone up. We must 
pay the market rate, otherwise we cannot get the men, and that accounts for 
thc fact that the cost of repairs is more. More wagons, more locomotives go 
to the shop, and the actual cost of repair is greater. Then, again, there is 
another spetial c?,use-I do not wish to attach too much importance to it, but 
it is another reason why the working expenses have gone up. The House 
will remember that the Acworth ComJIlittee, in one of the paragraphs of their 
Report, made strong animadversions upon the delay in meeting the claims for 
compensation about which Mr. Subrahmanayam had something to say the 
other day. 

Well, Sir, some of our railways have been doing their best during thp. past 
year to meet what I quite realise to be a legitimate grievance. The 
ltreat Indian Peninsula, Bombay, Baroda. and Central India have had special 
staffs at work, inve.tigating these complaints, and they have paid very large 
sums last year (it is certainly the case in the Great Indian Peninsula), to meet 
these claims for compensation. 

Finally, Sir, I must come to, Dr. Gour's statement that there is undue 
discrimination on the pal·t of the Railways between the European and the 
Anglo-Indian and the Indian. Dr. Gour suggests that a man should get a. 
fair day's wage for a fair day's work and that there is no justification for 
any discrimination on account of colour. I accept that statement absolutely. 

IIr. N. 11. Joshi: In pra.c:·tice or in theory? 
The Honourable IIr. C. A. Innes: Let me take the practice first. 

Now, Sir, these Railways have grown up in the last 60 years. The House 
will recognise that, for many classes of work done on the Railways, it is only 
in recent years that we have been beginning to get qualified Indians to take 
up posts of mechanics, skilled artisans, etc. (A Foic8: 'What a.bout ticket 
collectors? ') Hitherto, we have been mainly dependent upon the Anglo. 
Indians. Mr. Joshi and Dr. Gour suggest that the rate of pay for the 
Indian and the Anglo-Indian should be the same. What do they want me to 
do? Am I to level up the pay of the Indians? (Yoic8a: 'No '.) 

Dr. H. S. Gour: Employ the cheapest. 

The Honourable Mr. C. A. Innes: Am I to dismiss the Anglo-Indiao 
and the European employees? That would be the position that the House 
would place me in. I do not think there is discrimination to the extent that 
has been suggested. For mail train guards and drivers, we are compelled for 
the present to use the educated class of mechanic and we get those educaW 
mechanics at present only from the Anglo-Indian and the European, with one • 
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~r: C. A. Innes.] 
exception. In .Bombay we have Parsis as mail guards. Is there any discri-
mination between the pay of the Parsi and the Anglo-Indian mail guards? 
Absolutely none. Th& pay is according to qualifications. As I have said, that 
is the position now. What is the remedy to be taken? Surely the remedy is 
this -that it is up to us to provide proper technical education and training in 
the Railways in order that we can bring the Indian up to the standard we 
require for these higher posts. That is a proposition with which I entirely 
agree and I have already stated to the Council of State that we propose to go 
into this question with the Central Advisory Council and to consult that body 
whether we should not set aside a portion of the 150 crores, which we propose, 
if the House agrees, to devote to capital expenditure on Railways in the 
next five years, in order to provide proper technical training on the Railways. 
As far as that goes, I am entirely with the House, but the House must give 
us time to bring the Indian up to the standard of the Anglo-Indian and the 
European in this matter of skilled work. When we have brought him to 
that standard, then I entirely agree that there should be no distinction of pay 
between European, Anglo-Indian and Indian. I am also prepared to examine 
this question of scales of pay. I have not had time to do it. We shall then 
be able to see whether there is anything in the complaint of Dr. Gour, namely, 
that men who do the same work and are just as well qualitied get different 
scales of pay. But, if we remedy that grievance by levelling pay up, I think 
the House will realise that the working expenses must go up more. The 
House must give me time to go into this question. That is all I have got to 
say. I hope the House will not accept this motion for reduction even by a 
sum of Rs. 1,00U. If they will give us time to go into this question of 
technical education and also the various other points raised by Dr. Gour, I 
hope that we shall be able to arrive at arrangeruents which will satisfy 
everybody. 

Mr. W. M. Hussanally: May I ask whether wood fuel could not be 
used for slow and goods trains ? 

Mr.J. Chaudhuri (Chittagong and Rajshahi Divisions: Non-Muham-
madan Rural): In reply to the Honourable Mr. Innes and with reference to 
the question of Indianisation, I would not put the matter on any racial grounds. 
The l'eason why we desire Indianisation is that if you employ foreign 
labour . 

The Honourable Mr. C. A. Innes: Is Anglo-Indian labour foreign 
labour ? 

Mr. J. Chaudhuri: I said' foreign J and mean' European' labour. When 
vou have to bring out men from foreign countries, they natmally expect a 
higher scale of pay and I t,hink it i~ also reasonable that they ~ oul  expect a 
hiO'her scale of pay, For mstance, If any of us went out of thIS country and 
to~  employment in other countries, we would not serve for the same wages as 
we do here. Thus the employment of foreign labour for work that may 
be efficiently done by Indians interferes with the economical working of 
~ommer ial ventures like the Railways. Weare willing to employ foreign 
labour or fQl'eign agencies with this strict limitation, namely, that when we 
have to get experts from other countries, when they are not available in this 
country, we must be prepared to pay them an adequate scale of pay. Bot, 
with regard to duties and work which may be discharged by qoalifieli Indians, 
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it is both fair:and economical that we should employ Indians. As I have 
already explained, if we get outside men for doing work which can he done 
quite well by the men in the country, then we have to pay higher wages. It 
is not, however, the payment of higher wages or higher salary to some 
individuals that ma.tters much. The real question is that such preferential 
payments go to raise artifieially the standard of wages in this country. People 
employed in this country naturally claim equal wages for equal work 
and that goes to raise the cost of working of the railways as also of other com-
mercial concerns. We should follow the same principle that has "been followed 
so very successfully in the Indian-owned cotton mills in Bombay, Ahmedabad 
and other places. They started with employing foreign managers, foreign 
engineers, foreign spinning and weaving masters, but gradually they have 
discarded them and they tind that it is more economical to employ the people 
of the country in such places. So I do not advocate the question of 
Indianisation on any racial grounds but I do so entirely on economic grounds. 
The Honourable Mr. Innes says that he -will employ Indian labour as largely 
as possible and level it up to the European standard. But we wish him to 
economise by employing Indians in the place of EU1'opeans and not merely 
that a few Indians should be paid on a scale of pay paid to people brought out 
from other countries. The chief thing is that the level of pay should be the 
Indian level with better prospects and not any higher level. 

In this way, we think, we shall be able to worl-: the commercial dep'trtments 
of the Government -of which the Railways are the most important-more 
economically. 

Then, with regard to the question of Railway Administration, I should 
say that finance is as much, if not more, a question of policy than one of 
pounds, shillings and pence; I think that in regard to Railway Administration, 
it is time that we should :;dopt the system of settling disputes which obtains 
in European countries It is idle to say that the political agitators are stir· 
ring up the masses of the country. Such talk would not solve the question. 
We have to face the fact that the masses and the labour of to-day are not 
the same as they were, say, five or ten years ago. They are conscious of their 
importance. 

Ill;. President: Order, order. The Honourable Member is going far 
beyond the limits of a discussion on a supplemental'y demand. 

Mr. J. Chaudhuri: I was only saying that the administration of the 
railways should adopt the same methods as foreign Railways have adopted for 
settlement of disputes. They should have Conciliation Boards. The adage 
that a 'stitch in time saves nine' applies to the present big strike. If a 
stitch had been made in time, I think the present disaster might have been 
averted. I would mention that at an early stage of the strike I went down 
to Calcutta, during the recess, when the Prince of Wales was here, and I then 
made some inquiries regarding the strike. 

Mr. President: Order, order. The Honourable Member's visit t() 
Calcutta is not appropriate here. 

Mr. J. Chaudhuri: I would just mention that identical trouble arose 
on the Benga.l Na.gpur Railwa.y. A man was given a kick or a. cuff and 
the Agent of the Railway at once dismissed the offender" The strike 
leaders of the East Indian Railway at the time endeavoured to· engineer • 
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Itl'ike in the Bengal Nagpur Railway. But their endeavours were frustrated 
without any circumlocution of magisterial and departmental inquiriel!l; the 
Agent of the Bengal Nagpur Railway, a railway run by a Company largely 
immune from Government control, at once dismissed the offender and there 
was an end of the trouble. To lose two crores of rupees in -traffic receipts 
along the Ea.st Indian Railwav for a kick is indeed, a very costly kick. I, 
therefore, say that the modern "method of Conciliation Boards or Committees 
of employees and employers as obtains in the jute mills in Bengal, should be 
adopted and recognised by the Railway administration in this country. That 
is all I have to say now with regard to the supplementary demand on account 
of increased traffic charges ill respect of State managed Railways. 

Ir. R. A. Spence (Bombay: European) : Sir, I think the last speaker has 
slightly misled the HOllse when he stated that the mills in Bombay had given 
up European labour. 80 per cent. of the Managers and others in charge of the 
machinery of those mills are still Eurl>peans. Now the mills are commercial 
concerns. 1 am not a mill-owner . 

Ir. President: Order, order. I have allowed the Honourable Member 
to correct that statement. He cannot continue on that line. 

Ir. S. C. Shahani (Sind Jagirdars and Zamindars: Landholders) : Sir, in 
supporting the amendment of Dr. Gour I want to point out that the adminis-

- tration of two other Departments is open to the same objection. I have not 
Deen able to see any justification for the administration of the Customs 
Department or of the Telegraphs being so costly. I have listened with O'reat 
interest to what has been said by the Honourable Member in charge of 
Industries, and I am very glad to leal'll from him that he proposes to set apart 
a portion of the 150 Cl'ores that have been sanctioned fnr the rehabilitation of 
Railways, for the development of technical education. Technical education is 
undoubtedly necessary, and to' a much larger extent in railways than in the 
two other Departments to which I just now referred. I should have liked to 
have had a satisfactol'y reply from the Honourable Member with regard to the 
point that was raised by my Honoura.ble friend, Mr. Kamat, who said he did 
not understand why the increase in the working expenses of railways had 
amounted last year to three crores of rupees. The difference between the 
prices ruling now and the prices that ruled about the same time last year do 
not justify such a great gap between the estimated and the actual figures. 
Again, Dr. Gour is said to have given no previous intimation in regard to his 
reference to the necessity for the Indianization of the Railway Sen·ices. I think 
tha.t last year too the Budget discussion on Railways was directed to the 
eonsideration of this point, a.nd the Honourable Member in charge should, I 
think, have anticipated a repetition of that discussion, and should have 
(lome prepared to explain the extent to which the Indiamzation of the admin-
istration of Railways has been accomplished. With these remarks I beg to 
resume my seat. 

Lala Girdharilal Agarwala (Agra. Division: Non-Muhammadan 
Rural): Sir, there is no racia.l question in the motion made by my learned 
friend, Dr. Gour. The only ,!uestion is on what basis is the pay of the 

. employees to be fixed? The pay of a. post may be fixed a.t, say, Rs. 500, and 
anyone who is willing to do the work, be he an European, an Anglo-Indian 
or an Indian, is welcome to take up the post. May I ask the Honourable 
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Member in charge of this Department to tell me what the diiference in the 
yearly working costs would be if all railway servants are paid on the 
Indian basis? And secondly, what has been the cost of the strike? I 
submit that there is no racial question involved in this. We have to cut onr 
eoat according to our cloth, and, if we have not sufficient funds, we cannot 
employ costly labour. The Government have indicated that they are going 
to remove this difference in wages and I hope they will do s<.? very soon 
before we go in a body to the Court to put in a petition of insolvency. 

Mr. G. R. Clarke (Director General Posts and Telegraphs): Sir, the 
Honourable Mr. Shahani has referred to the increased cost of managing the 
Telegraph Department. By that I suppose he means the Department . 

Mr. President: The Honoura.ble Member did refer to it, but he was out 
of order. 

Colonel W. D. Waghorn :(President Railway Board): Sir, there are one 
or two matters which have been raised in the course of this debate to which 
I should like to refer. One was the proposition to use wood fuel. I think 
it was Sindh which was referred to, where about 15 years ago wood fuel was 
largely used in the engines. But mo~ern engines, for purposes of economy, 
are designed with a high steam pressure, and big boilers for hauling heM]" 
loads and high speeds. If we revert to the use of wood fuel, we shall have to 
alter our locomotives; we could not get the necessary pressure with wood 
fuel to haul the present heavy loads, and economy would suffer. It would 
in fact be more costly to go back to wood fuel. There is the further question 
of the cost of wood fuel now compared to what it used to be. 

Certain remal·ks have also been made as regards the Indianization of our 
Railway services. I think the Members of this Assembly are fully aware 
of the fact that we are doing all we can to get Indians into the superior 
appointments and also into the higher subordinate posts. Our difficulty very 
often is to get the Indian with the necessary general education. Our 
drivers must be literate if they are going to be placed in charge of mail 
and passenger trains. They have to read the instructions and orders 
carefully and know the signals. We cannot put in the illiterate Indian. 
Great strides have, however, been made in regard to the increase of Indians 
in these appointments, and I think if anyone will compare the statements of 
onr staff showing the number of higher appointments held by Indians, he 
will see that we are moving very steadily in that direction. I would also ask 

, our commercial and industrial Members here to consider whether it would be' 
sound policy to withdraw at once and too rapidly the European or Anglo-
Indian highly-qualified technical staff and attempt to replace them by Indians 
until we have got the right SOlt of men. Weare trying to get them. As 
the Honourable the Member for Commerce and Industries has explained, we 
are going to introduce technical colleges and technical !'chools. Most of the 
Railways have got these technical schools, night schools, where men are being 
trained for the subordinate class. We want much more than that, and I hope, 
when this question comes up before the Advisory Committee, we shall be able • 
to arrive a.t some conclusion which will really 'help us. Until these points 
have been settled, I feel it would be a. great mistake to attempt to Indianise 
too rapidly. Weare doing what we can in that direction, and I think I shall 
be borne out by our industrial Membets here in advising that we should go 
slowly in this matter. 

• 
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~r. Girdharilal Agarwala asked what would be the difference in the 

cost of working if we paid the staff at the Indian rates of pay. I cannot tell 
you that. We should not ha.ve the right sort of men working. Your Rail-
ways would probably cease to function in many respects. Your repairs and 
your highly-skilled technical work wonld close down. We have.not got Indians 
of the right "'tamp to replace them. We have got to train those men and 
get the staff. So it is impossible to work out any figure. Then, again, I have 
been asked what is the loss on account of the strike. I cannot tell that either 
in the lea.st. We have no idea of the cost of the strike. But I do not ~ in  
it has got much to do with the present case which is a question of trying t() 
red uce our working costs and that we are endeavouring to do in every 
possible way. 

-There is one matter which was referred to, I think, by Mr. Kamat in 
regard to the high cost of working expenses. Evei,Y line has had to pay increased 
wages against the Budget provision. That is one statement A great 
nnmber of the lines have had a portion of the increases in wages to set 
against their Budget provision and in some cases the position has been accen-
tuated by having to give retrospective effect to such increases and payment 
of arrears. That is a m'ltter which largely accounts for a considel1J.ble portion 
of the increase. All lines have had to pay more for repairs of all sorts than 
was expected, l·epairs to bridges, and stock. I think the Honourable Member 
also raised the question as to why rates for materials have gone up. Whilst 
a lot of the materials required were prbbably budgeted for before the market had 
reached its maxin.um. possibly a year ago or more they were unfortunately 
ordered when the market was at its height and, in the Budget, provision was 
made at the lower rate. ~e cannot in such cases say exactly what those 
prices are going to be when the articles are actually purchased in England. It 
is unfortunate, but I do not see how we can arrange otherwise. The rise in the 
cost of workshop labour, as well as materials, plays an important part in this 
matter. 

Again, as the Honourable Mr. Innes has explained already, we have had t() 
meet heavy charges on account of compensation for losses, which is in accord-
ance with the wishes of certain Members at any rate of this Assembly. 

I think, Sir, I have explained sufficiently why our working costs have gone 
up. Weare doing our best to keep them down and I trust that this Assembly 
will show that they have confidence in us by throwing out this proposal t() 
reduce our grant. 

Dr. H. S. Gour: Sir, if this Resolution is put to the vote . 

Mr. President : The Honourable Member has moved the amendment and 
he has no right of reply. 

Dr. H. S. Gour: I just want to explain why I am withdrawing my 
amendment for the present. The Honourable Colonel Wag horn asked this 

• House to throw out my amendJ:rlent. If I press it to the v?te, let. ~e assure 
him that it will never be thrown out but passed by a substantial maJonty. The 
only reason why I a.m withdrawing this amendment for the present is that the 
Honourable Mr. Innes has promised that.he will go into this matter if more 
time is given to him and that is the sole reason why I wish to withdraw this 
amendmen t to-day. There has been a good deal of misunderstanding on the-
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subject of this amendment. What the Members of this House desire is ~ 
work the Railways on a purely commercial principle (Hear, hear), which 
means that they must employ the cheapest agency for doing the work and 
there should be no racial discrimination between the two classes of. people for 
doing the same kind of work. 

Mr. President: The Honourable Member is discussing the merits of the 
amendment. He said that he was going to give the reasons why he was 
withdrawing the amendment. He must confine himself to that. 

Dr. H. S. Gour: I am giving the reasons. The Honourable Mr. Innes-
said that he was going to inquire into the matter, and I am only pointing out 
the lines on which the inquiry should be made. 

Mr. President: The Honourable Member has no right of reply under the 
rule, but, as I chose to extend the comtesy, I expect him to confine himself 
to the briefest possible explanation of his reasons for withdrawing. 

Dr. H. S. Gour : The fact that the Honourable the Member for Commerce· 
and Industries wants time to complete his inquiries is my reason, Sir, for' 
telling hin,t upon what lines his inquiry should pro ~e . 

Mr. President: The Honourable Member is going into the merits and 
making a speech on the supplementary grant. 

Dr. H. S. Gour: I think the Honourable the Member for Commerce and 
Industries is now sufficiently iu possession of the views of this House, and, in 
that case, I ask for leave to withdraw my amendment. 

The amendment* was, by leave of the Assembly, withdrawn. 
Mr. T. V. Seshagiri Ayyar (Madras: :\'ominated Non-Official) : Sir,. 

I rise to move: 
, That a sum of Rs. 2 lakhs be deducted out of item 49.' 
The House will find in column 6 this item is explained and the details 

given. These are (a) charges in connection with the management of debt, 
7 lakhs, (b) pensions, 3§ lakhs, and (c) contribntion towards the elpenses of 
the Secretariat of the League of Kations, 5t lakhs of rupees. Now, as 
regards the first item, I should like to ask the Honourable the Finance-
Member what the expenditure means. Is it solely the establishment which 
costs us 7 lakhs of rupees in connection with the management of debt? I 
should like to know precisely what. the item means. 

Now, I come to the amendment that I have given notice of, 'Viz., that 
there should be a reduction of 2 lakhs of rupees out of the sum of ~ lakhs 
of rupees. Sir, in the report which has been issued by the Delegates who 
attended the League of Nations last year, I find the case for the reduction 
was put very lucidly; and if the Honourable the Finance Member will turn 
to page 67, he will find that the Delegates stated thus: ' 

, As regm:dR India, while the temporary scheme puts us very much 81 we were under 
the present one, the definite scheme l'aises our percentage of subscription from "9 to 6'6.' 

, India is placed in Olass II, under this last scheme, whereas in the exilting schem& 
ahe is in class I, but the prejudicial result to her is attained by the fact that the number-
of units chargeable for Crass II is no less than 65 (in Class I, 90) the total number of unit. 
being 982. whereas under the existing scheme Class I States pay 25 units out of a total 
of 610.' 

• Vile page 2981 of these Debates. 

• 
• 
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- • Under the temporary scheme the same division into classes was adopted as in the 

·definite scheme, but the units taken were those of tlie variou. classes under the existing 
.. chemll.' 

• At a conference at the India Office before the Delegation left for Geneva, it was 
-decided that India should oppose the definite scheme as being- an unfair one, unless it 
underwent mat&ial amendment, and that the temporary scheme would be preferable.' 

'That is what is stated in the Memorandum submitted by the Delegates who 
attended the conference. 

Now, if the House will turn to page 151 of this Mem orandum, it will find 
;a very extraordinary jumble of figures; but these figures show how unfairly 
India has been treated. In page 151 it will be found: 

Units 
payable . 

• RIitish Empire 90 
It'rance 90 
India 65 
Japan 65' 

lt was seriously put forward by the persons who demand this large sum from 
India that Illdia is capable . of paying it. Nothing more preposterous was 
·ever suggested. Sir William Meyer rightly pointed out that they had wrongly 
taken 1913, as the year for basing the calculation on. Iu that year apparently 
we had a flourishing finance in India, and from what was available in India in 
191!3, they argue that India is capable of paying 65 units out of this total of 
~  units; whereas Japan, with all its great wealth, is also taxed at 65 units. 
If 1920 had been taken into account, the League of Nations would have:found 
that there was a deficit of 28 crores, and that we are wholly unable to pay 
.any£hing like the amount charged against us. Apparently, this has been 
forgotten altogether, although Sir 'Villiam Meyer, who has rendered excellent 
service to this country, when here, and still renders great service in his new 
.sphere of employment, pointed out how very unfair it was to tax India in the 
way it has been taxed. The HOlU;e will find that in the Secretariat of the 
Le;'gue of Nations there is 110 proper representation of India. rfhe right 
Honourable Srinivasa Sastri, in his speech on this subject, pointed out, page 
172 of this Memorandum (Appendix I V), that: 

•. The first grievance relates to our representation in the Secretariat of the League. 
I will not go into figures. I am anxious to keep on the right side with the Sl'cretariat, 
and I will not antagonise them by going into any vast array of figures. But I wish to 
'say one thing. When we are taxed for the expenses of the Leag~e  we are ranked very 
high indeed. We come in the first or the second class. Last time we paid about 4'd 
I cr cent. of the expenses and, under the new sclieme, we are told we must go up to abont ·e per cent.. or a little over. I will mention only one or two things in this connection. 
Of about 351 Members of the Establishment, 138 are British. 'ill are Freneh, 16 :ue 
Swiss, and the Americans, who are not yet Members of the Leagne-I do not grudge 
their share-come in for 13. Where does India stand? She has one solitary repl'esenta-
tive . • . . 

(Stilll!he has to pay 5! lakhs of Rupees for the Secretariat) . 
• I do not ask for an in reas~ in our representation as any reward for our virtue, but 

I offer this suggestion to the League with every confidence; tJiat our men, taken from the 
disciplined ranks of our public service, will be found not inferior to any .in the 
world with ,!"hom they ~ay be brought into ~ompetition  either for efficiency or for indllutry 
OI for devotion to theIr work, and, u a,l11ghly evolvea system of administration. 'whieh 
"has jU8tly received the encomiums of competent cIitics throughout the world, I can 
:assure the Secretariat that they will receive much valuable usistance from the Membera 
oOf. our Services, if only they will 'be good enough to take them in.' 
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s~ the House will. note that among this large number of representatives, 
there IS only one Indian Member; still we are asked to pay 5! lakhs for the 
Secrdtariat EstaBlishment of the League of Nations. The whole matter 
was very nea.tly put by Sir William Meyer. If you turn to Annexure :> 
()f the same Appendix, you will find that this is what Sir William Meyer said: 

, ~ blings into account population as a separate factor, although a State whOle 
populabon is poor but large gets population taken into account in tt.e consideration of its 
revenues.' 

• The population and revenue figures of the colonial possessions of Great Blitain, France, 
Belgium and Holland have not been taken into account, and yet these obtained the benefit 
>of the League's peace, and SO on, 

• The factor of • capacity to pay' is a most difi:cult one to arrive at. In every country 
there are disputes as4 the capacity to pay between various categories of taxpayers, and 
this is not a question which can be solved by the con8ideration of revenue figures going back 
to the year H1/3, when, moreover, the limits of certain States were materially diifel'lmt 
from what they are now.' 

That, I suggest, ruts the case for Iridia very clearly. The question I ask 
the Honourable the J,aw Member is this. Following on the speech of the 
Delegates, following on the ).Jemorandum of the Delegates, have the 
Government made any representations to the Jjeague of Nations? Have 
they received any reply regarding the representations, because, if they 
have not made any representations, and ha\'e not got any reply, they 
Qught not to ask this House to sanction this amount? As pointed out by Sir 
William Meyer, the proper proportion payable by India should be 4'8 and 
not 6'6, and it is therefore I ask that the sum of 2 lakhs should be taken out. 
That will give proper proportion according to Sir William Meyer. Before 
this House votes for this sum, we must ask Government to explain what they 
11 ave uone. 

The Honourable Sir Malcolm Hailey: Mr. Seshagiri Ayyar has 
referred to two items; first, to the charges in connection with the management 
of debt, which amount to 7 lakhs. He asked me to inform him whether 
this represents the cost of an establishment maintained in England for 
managing our sterling debt. It repre!'ents the co!'t of managing the whole 
Qf oU\' sterling debt in England, a.mounting altogether to two hundred and 
six millions of pounds; the cost works out to one-thirtieth per cent. Our 
public debt is managed for us by the Bank of Eng-Iand, and it is the Ban k which 
keeps up the establishment for that purpO/;e. Ont here onr debt is m'l.naged 
for us by the Public Debt Office, under charge of the Imperial Bank, and we 
incur charges of a similar nature on it. I think the Honourable Member, 
,in view of the explanation which I have given him, will be satisfied that the 
charge of 7 lakhs for the management of 206 millions of debt is by no means 
-excessive. 

As l'egards the second point, Sir, I do not profess to be myself well versed 
1 in matters relating to the JJeague of Nations. The expert on 

p. M. that question is my Honourable friend, Dr. Sapru, and I have no 
-doubt that he will satisfy the House on the question. 

But with regard to the definite proposal that we should cut down the sum 
that has been placed in the Budget for the purpose, I would ask the House' 
io remember where we st.and. This amoun! has heen assessed by the League 
~f Nations after careful consideration of the protests of Sir William Meyer, 
and my view is that, since we belong to this body, we must observe the 
'Verdict of the majority. My Honourable friend informs me tha't ·we 

• 
• 
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are waiting for some furt~er advice from our representative the Right 
Honourable Mr. Sastri, we shall then attempt to tackle the question to the 
best of our ability. At the present moment I do not think that, in view of 
the nature of the case and the manner in which this decision has been arrived 
at, namely, by tJbe majority vote of the League of Nations, we could definitely 
refuse to pay the amount, because, if I am not mistaken, that would be 
equivalent to saying that we would dissociate ourselves from the decision 
ofthe League_ I put it to the House, that the proper course to adopt would 
be to give to the Committee of the League of Nations an opportunity of 
reconsidering the basis of the assessment. 

The Honourable Dr. T. B. Sapru (Law Memb~: With regard 
to one or two questions which have Leen raised by my Ilonourable friend 
opposite, I would like to make a few observations. It was, I believe, towards 
the end of January that we received the report of our delegates to the League 
of Nations, and the matter has since been engaging the attention of the 
Government; and, if we have not been able during the last one month and a 
half to take any steps with regard to the representation of India in the 
Secretariat of the League of Nations, it is because I thought that we would 
be in a much stmnger position to do so when we should have had an 
opportunity of consulting with one of our delegates who is, as the House 
knows, about to return to this country. The question of representation of 
Indians on the staff of the League of Nations was very vigorously put 
forward before the League by Sir William Meyer and Mr. Sastri and I 
would only venture to read a portion from the report which has been 
submitted to this Government. I will read paragraph 77, which sums up the 
whole position very clearly: 

• Discussion then took place on a Resolution tabled by Sir William Meyer, in regal-d to 
the enormous prepondemnce in the Secretaliat and the LaboUl- Office of representatives of 
Great Blitain, France, and Switzerland, and the inadequate, or absolute lack of representation 
of the valious other countries, India, for example, having only one clerk in the Secl-etariat 

·and no representation at all in the Labour Office. The text of this Resolution, which wall 
based on tables compiled from information furnished by the Secretaliat itself, is pinted in 
Appendix IV. (Annexure 2.) 

It was not expected that the Resolution would be carried as put forward, since it prescrib-
ed maximum percentages for each country but it was very desirable to ventilate the question-
as a means of putting pressure on the Seeretariat and the Labour Office_ The Resolution called 
forth spee<-hes from Sir Eric Drummond and Mr. Albert Thomas, the head of the Labour 
Office, who had attended, in which they held that it was impossible to have a rigid applica-
tion of t.he plinciple on national representation, that it was inevitable that as English and 
French were the official languages, those two countlies should have a specially large repre-
sentation, and that the Swiss l-epresentation was, in the interests of economy, being largely 
applied to minor posts, which it would cost more to fill up from abroad-

After some discussion Sir George Perley proposed the - following as a substitute for Sir-
William Meyer's r.esolution : 

That it is extremely desirable, especially in the higher administrative positions, that 
the Secretaliat of the League and of the International Labour Office should, as far as possible, 
be recruited in fair proportions from the valious States Members of the League, and that 
thiB Plinciple sbould be carefully borue in mind in filling future vacancies, always having 
regard to the requirements of efficiency. 

This Resolution was accepted by Sh William Meyer, and cal1.ied unanimously. 
It may be mentioned that Mr. Thomas has already acted on it by asking Sir Louis 

Kershaw -to advise in the selection of an Indian for a fairly important post in the Labour-
OSiee.' 

So far as representation in the office of the Secretariat is concer:r:ted, I can 
assure my Honourable friend a.nd the House that no one is more keen than I 
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t?at there should be fair and adequate representation of India on the Secreta-
rIat and we shall take steps in that behalf at the earliest possible opportunity. -
But I certainly think that it would strengthen our hands if we could first have 
a. conference with Mr. Sastri and understand from him the situation there 
before we make any representation on that point. 

:Mr. T. V. Seshagiri Ayyar: After hearing what has been said by the 
two Members of the Uovernment, that, if we do not vote this item, it would 
~ea~ that we want to di!'sociate ourselves from the League of Nations, I shall 
Wl.thdraw my amendment- But I must say this, I cannot accept the explan-
a.tlOn that they are waiting for the return of the Right Honourable Srinivasa 
Sastri to make a representation. Before asking us to vote on this, I think 
the Government had ample opportunities for making a move in the matter by 
a.pproaching the League of Nations. However, as I said, if they think that 
by cutting down this demand we are likely to vote for secession from the 
League of Nations, I shall withdraw my amendment_ 

The amendment* was, by leave of the Assembly, withdrawn. 
:Mr. K. C. Neogy (Dacca Division: Non-Muhammadan Rura.l): Sir, 

I beg to move: 
'That the demand for R9. 60,97,000 under the head Expenditure in England (No. 49) 

be reduced by Rs. 1,000.' 
My intention in bringing forward this amendment is to draw the atten-

tion of this House to a cold weather visit that we have received from a Secre-
tary of the India Office, and which visit has cost India Rs. 17,000. If 
Honourable Members will turn to page 1945 of the current proceedings of 
this House, they will find that I asked a question on this subject, and, in reply, 
it was stated that Sir Louis Kershaw, Secretary of Industries and Overseas 
Department, India Office, London, was sent out to India on a. deputation. 
The object of his visit was stated to be to obtain a first-hand knowledge of, and 
to consult the Government of India and Provincial Governments concerning, 
the many new problems now engaging the attention of the Central and Pro-
vincial Governments in India in the subjects which he deals with in the India 
Office. Then we were told that the expenditure to be incurred in India on 
account of his subsistence allowance, travelling allowance, a stenographer and a 
peon has been estimated at Rs. 12,500. That to be incurred in England on 
account of passage and outfit allowance is about £300. So the total comes 
up to about Rs. 17,000. 

Now, Sir, it seems that this item was never placed before the Standing 
Finance Committee, nor was any supplementary grant asked for in this Hoose 
before now, /Llthough it was well known, even in September last, that Sir Louis 
Kershaw contemplated visiting this country during this cold weather. . 

:Mr. President: Was this amount included in the original Budget? 
The Honourable Sir :Malcolm Hailey: No, Sir, it is included in the 

present supplementary estimate. 
:Mr. K. C. Neogy: Sir Louis Kershaw, as we all know, is an e perie~ e  

member of the Indian Civil Service. He has held several important appoint-
ments in the different pl'ovinces and, also was in the Secretariat of the 
Government of India for some time. So, it cannot even be said that he 
was altogether a stranger to India or to Indian conditions and that his visit 
might be suppOrted on the ground that. a Secretary of the India Office, in 
order to enable him to discharge his important functions, must have some 

-_e 
• Vid, page 2991 of these Debates • 
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knowledge of India. and the Government of India Secretariat. I find that 
most of the subjects with which Sir Louis Kershaw deals in the India office, 
are covered by the Departments over which Mr. Chatterjee, as Secretary to-
the Government of India presides; and, as Mr. Chatterjee was on a visit 
to England not long ago, he might have been in a position to supply 
Sir Louis Kershaw with all the infol'mation that he might need. However,. 
Sir, the principal question which I want to raise in this connection is as 
to whether this House and the Standing Finance Committee are or are not 
to be consulted in regard to these matters before we. are committed to an 
expenditure of this kind. I bring forward this amendment also for the-
purpOfe of making it clear that this must not be taken as a precedent for 
further cold-weather visits of this nature. (Hear, hear.) 

Mr. A. C. Chatterjee (Industries Secretary): Sir, I hope that the 
explanation that I shall give will satisfy both my Honourable friend, 
Mr. Neogy, and the House. 

I must express our regret at the outset that t.he matter had not been 
placed befol'e the Standing Finance Committee, but the fault was not entirely 
ours. The invitation to Sir Louis Kershaw had been extended by the 
Government of India some time before the supplementary Budgets were 
taken in September last, but we did not know until about the end of August 
what the expenditure that would be chargeable to the Indian revenues 
would be. As soon as we received intimation from the Secretary of State 
about the cost of the visit, we inl.juired from the Secretary of State whether 
the cost would be met from his own Budget provision, and it was not until 
the beginning of November last that we received the answer of the Secretary 
of State to this question. Sir Louis Kershaw was to arrive in India about 
the end of November, and it was then practically impossible, as a matter of 
fact it would have been quite impracticable, to obtain the previous approval of 
the St2nding Finance Committee to his visit to India. I quite agree with 
Mr. Neogy tha.t on such occasions it is desirable for us to consult both the 
Standing Finance Committee and, where possible, the Legislative Assembly; 
and, as I have explained, this was not done in the present instance not through 
any desire to do things without their consent but simply on account of the force 
of circumstances. Mr. Neogy has already anticipated me in the expJ:l.nation 
of the merits of Sir Louis Kershaw's visit. He has stated that it is desirable 
that officers of the India Office should have first-· hand knowledge of Indian 
conditions. 

Xr. K. C. Weogy: No, I never said that. 
Dr. H. S. Gour: He never said that. 
Xr. A. C. Chatterjee: Well, at any rate, I think I may quote the 

views of Mr. Montagu whose opinion in this matter, I know, carnes weight 
with the Assembly. Mr. Montagu and Lord Chelmsford in their Report on 
Constitutional Reforms said: 

• It is necessary that Parliament should be satisfied, and expedient that the Government 
of India should be satief.ed, that the decisions conveyed in orders D:om the India OfBce 
haVtl boon arrived at after coDsideratioD of the advice ot those whose knowledge of India i& 
greater than that of the Secretary of State. But such advice needs to be informed with 
recent acquaintance with a c hanging India •• 

Well, Sir Louis Kershaw had. been in the Indian Civil Service for many 
years and was one of the Secretaries to the Government of India; but he-

·./ 
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left India about 7 years dgO and his knowledge of Indian conditions was if" 
I may say so, certainly not up-to·date. (Laughter.) At the same time 'he-
is practically the only high official in the India Office who haJ,. beeu re ~ite  
from the J ndian Services and it was, therefore, considered desirable that he-
should be asked to bring his knowledge of India up to date. We thought. 
conditions in India had changed so considerably during the last three or four-
years (A Voice: (Never ') that it was most desirable that he should know what. 
the Legislative Assembly or the Council of State or the Legislative Councils 
in the provinces were thinking and saying on different subjects and also-
what was the general trend of public opinion on different subjects. I can 
assure the House that thQ visit of Sir Louis Kershaw, who went to all the 
provinces, watched debates in the Legislative Assembly, in the Council of State-
as well as in the provincial Legislative Councils, and consulted both officials 
and non-officials on current problems with which he deals at the India Office,. 
has been of the greatest advantage to him, and in that way to the Government 
of India; and I am sure, my Honourable friend, )1r. Neogy, will agree with me-
that the money has been well spent. (Cries of (No, no, not at all '.) 

I hope that the explanation I have given will satisfy the House. 
Mr. N. M. Samar-th: May I ask, Sir, whether Sir Louis Kershaw, in the-

course of his inquiries in this country, inquired what the hend of Indian 
non-official opinion was as to the continuance' of the India Council. 
(Laughter.) If he had, he would have found that there is a large section of' 
thoughtful Indian opinion which desires that the India Council should 
.be at once abolished and should no longer be continued. (Hear, hear.) 
If he did not come with that intention, then I suppose he missed one· 
of the main chances of making his visit useful to us hy consulting the real. 
Indian opinion on that important point. I wish to know from the-
Honourable the Secretary in the Industries Department whether that was one-
of the subjects upon which he collected information. 

Sir Frank Carter (Bengal, European) : I would like to ask Mr. Chatterjee-· 
whether there was any report published of what Sir Louis Kershaw has done 
in this country. I think that the practice of these fellows coming out from. 
Home at the expense of India (Laughter) to inspect us in India ought not to 
be continued. A man who has retired from India for sevenyeals ought not. 
to be a Secretary in the India Office; he does not know anything about 
India. I suggest that the Secretary to the India Office should be changed' 
every year and that a man from India should be appointed (Hear, hear) every 
year, when that man has finished his turn, he should return to India. 

Dr. H. S. Gour: Sir, my Honourahle friend, Mr. Chatterjee, who has; 
apoloO'ised for Sir Louis Kershaw's visit to this country, has not informed us 
as to ;"hat Members of the Legislature Sir Louis Kershaw saw for the purpose 
of acquainting himself with changing India. So far as I am awal·e, no non-
official Member of this House or of our Party (Laughter) was ever seen by Sir-
Louis Kershaw. 

The second question that I would ask the Honourable Member to reply 
to is, if Sir Louis Kershaw's visit was contemplated as far back as August last, 
and if the Secretary of State did not reply as to the liability of the Govern--
ment of India. till November, why did not the Government of In,liB. protest, 
on the ground of inordinate delay, against saddling the Indian exchequer with_ 

- the cost of the visit Qn the ground tha.t the Legislative sse~bly hlId passed 
the Supplementary Budget in September, a.nd t~t an awful doom Was U. 

• 
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8tore for the Legislative Assembly in the coming year? I think if the situa-
tion had been explained to the Right Honourable the Secretary of State, we 
might .have been saved this extra. expenditure. I entirely agree with my 
Honourable friend, Sir Frank Cartel', that we do not desire back numbers to 
(Jome back to this country for the purpose of reviving their knowledge and 
making a. closer acquaintance with Indian conditions. If it is necessary that 
the Secretary in the India Office should be conversant with the latest Indian 
opinion, a man from India, possessing that knowledge, should be appointed 
as Secretary. But to appoint a retired Civilian and then afterwards to send 
him out to India at the cost of India for the purpose of obtainin~ informa-
tion during a hurried visit paid to the provinces, is, I submit, not the 
best means of imparting first hand informat.ion to those responsible for the 
management of the India Office. 

Lastly, Sir, as my friend, ~ r. Samarth, has pointed out, if Sir Louis 
Kershaw came to tliis country to collect information on the subject of the India 
Office itself, he would have found a singular unanimity of opinion not only on 
the part of non-official Members of the Indian Legislature, but also on the part 
of the responsible representatives of public opinion outside the House, that 
thel'e is a strong body of opinion, a strong consensus of opinion, if I may be 
permitted to use that expression, both against the continuance of the India 
COU)lcil and the Members of Council at the India Office. ] ndia shall not 

. have spent this large sum of Rs. 17,000 in vain if this expression o~ opinion 
is conveyed to the India Office in the name of the people of India, which will 
probably save a large sum of money,-much larger than we are called upon to 
~ote at this stage. 

Mr. K. C. Neogy: Sir, I do not grudge Sir L(\uis Kershaw the great 
knowledge which he must have imbibed from his presenee in the Visitors' 
Gallery of this House, but I would have been happier if he had acquired that 
knowledge at his own cost. However, Sir, I do not propose to press my 
.amendment. 

The amendment* was, hy leave of the Assembly, withdrawn. 
IIr. President: The question is : 
'(1) That for the amounts against each head of demand shewn in clumn 2 of the 

1Itatement entitled 'Statement comparing the grants voted by the Legislative Assembly for 
15121-22 with the Revised estimate of voted expenditure for that year' be substituted the 
,amounts shewn in coLumn (3) of the same statement, the savings indicated in column 6 
:being b'ansferred to meet excess expenditure sl,ewn in column 4 and that a supplementary 
grant of Rs. 10.14,08,00') be voted by the Assembly to cover the total elcess in ' E:zpen-
.diture charged to Revenue '. 

The motion was adopted. 
IIr. President: The question is : 
'(21 That a supplementary grant of Us. 3,71,77,000 be voted to meet the excess in 

.. Expenditure charged to Capital'. 
'l'he motion was adopted. 
Ir. President: The question is : 
'(3) That a supplementary grant of Rs. 7,.30,75,OIlO be, voted to meet, exccss in 'Interest 

free Advances' and' Loans and ,A.dvancBs bea.rmg Interest . 
The motion was a ~pte . 
The Assembly then adjourned. till Eleven of the Clock on Tnesday, the 

f l4-th Ma.rch, lQ\?'I1,. 
. .7 ide Page 2996 of theae Debates. 
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